CORA

_represented by Shri George Vaghese]

Kendriy
dated 3
Manga]o

reliefs

i

CENTRAL ADMINISTRATIVE TRIBUNAL

- ERNAKULAM BENCH
0.A.No. 301/2003

L~

f
Wednesday, this the 9th day of Apr%l, 2003

M

HON’BLE MR K.V.SACHIDANANDAN,iJUDICIAL MEMBER

A. Geetha,

Primary Teacher,

Kendriya Vidyalaya Cannanore No 1,
KANNUR : 670 561 |

[By Advocate Mrs. K.P. Dandépani.]»

versus'

The Commissioner, 1
Kendriya Vidyalaya Sangathan, °
18, Institutional Area,

Saheed Jeet Singh Marg,

New Delhi : 110 006

The Joint Commissioner (Adm1n1strat1on),,

Kendriya Vidyalaya Sangathan, .
Establishment III Section,

18, Institutional Area,

Saheed Jeet Singh Marg,

New Delhi : 110 016

Smt. Reena N.M.,

Primary Teacher,

Kendriya Vidyalaya,
Mangalore No. 1 (Panambur),
Mangalore : 5§75 001

[By Advocate Mr. Thottathil B.

. .Applicant

Respondents

Radhakrishnan,

(Application having been heard on 9.4.2003, the Tribunal
on the same day delivered the[foTlowing order)

'
I

ORDE R

HON’BLE MR K.V.SACHIDANANDAN, JUDICIA} MEMBER

Applicant A. Geeta, is working as Primary Teachef in

a Vidyalaya No.1, Kannur. Aggrieved by Annexure A/1 order |

1.3.2003, transfering the applicant from Cannanore No.1 to

re No. 1 KVS, she has filed this OA

seeking following
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" - Vidyalaya No. II, Keltron Nagar and the
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“(1) Quash Annexure A1 to the extent it transfers
"the applicant from from Kendyiya.vidya1ayaL}
Cannanore No. -~ 1 to Kendriya Vidyalaya,
Managalore No. 1 (Panambur)( and the third -

respondent from Kendriya Vidyalaya, Manga]or?
No. 1 (Panambur) to Kendrﬁya Vidyalaya,
Cannanore No. 1. |
’ V
. | .
(ii) Direct the first respondent to consider and
pass orders on A2 representatiqn. _ |
v _ { : L
(ii1) Direct the first respondent[to consider tﬁe
feasibility of accommodating the applicant at
Kendriya Vidyalaya No. II, KeIFronvNagar.
‘ [
(iv) such other appropriate order or direction #s
this Hon’ble Tribunal may deem fit and proper

in the facts and circumstan&es of the case,

and ; ‘
| ] |
(v) Award costs.” !
2. Learned counsel for the applicant subﬂitted that éhe

applicant has two tender children of two yeaﬁs and six;monéhs
. | J
respectively. She is residing at Kannur witﬁ ‘her old a?ed

mother, who looks after the children, when the App11cant atteﬁds

the School. S8ince her mother is very aged, she fs unable to m@ve

about very freely. When the requests for transfer was cal1§d,
the applicant was on long leave as she was adviised bed rest hnd
, : ‘ J
she could not submit her application indicating khoice statiins.
|

She also contended that there are two vacqncies in Kendriya

submitted that

Vvidyalaya No.2, Keltron Nagar. She aiso

v
|
she made ‘a representation dated 7.4.2003 (Anneiure A/2) poih%wng
|

out her difficulties to the first respondent aﬁd prayed for a

. . . ' l '
direction ‘to the respondent No.1 to dispose of the same. L

1

3. Considering the averments made in the OA, this Court‘is»of

the dpihion that the ends of justice will be m%t if a _direction

C . | , ‘
is issued to the respondent No. 1 to consider the representation

Annexure A/2 of thg applicant as expeditiously as possible.

Accordingly, this Court directs the first respondent to dispose
of the representation dated 7.4.2003 (Anhexure A/2) of‘the
' ' ‘ !

applicant keeping in view the two vacancies eXisting in

‘given facts | and
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| | |
circqmstances'of her case. The first respondent isha11 take a

decision as wearly as possible, but in any case,rwithin a period

of one month from the date of receipt of a copy Qf this order.

Ti11 such disposal of her representation, the applicant shall be
allowed to continue in the present post at Kannur ;

4. original Application is disposed of as abo&e with no ordgr

as to costs.
' \

(Dated, the 9th Apri

(K.V. SACHIDANANDAN)
JUDICIAL MEMrER

cvr.



